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I N THE SUPREME COURT OF | NDI A

CRI M NAL APPELLATE JURI SDI CTI ON

CR M NAL APPEAL NO 115 OF 2016

AJAY KUVAR PANDEY Appel | ant ('s)
VERSUS

IN RE: - Pl YUSH VERVA ADDL.

CIVIL JUDGE (JUNI OR DI VI SI ON)

JALAUN AT ORAI Respondent ( s)

JUDGMENT

KURI AN, J.

1. The appellant is aggri eved si nce he has been
convi cted under t he Cont enpt of Courts Act and
sentenced to undergo six nont hs&#39; inprisonnent. There

is al so a direction t hat t he appel | ant shal | not
ent er t he preni ses of District Judgeshi p, Aur ai ya

U P. for a period of five years.

2. In anot her case, t he appel | ant suffered t he same
puni shrent and we are infornmed that the appellant has

served t he term of Si X nont hs in jail. Wi | e t he
appel l ant was serving the term this appeal was noved

and taking note  of t he r enmor sef ul conduct , as
expressed t hr ough t he | ear ned counsel , we permitted

t he appel | ant to file an af fidavit bef ore t he Hi gh
Court. Accordingly, t he appel | ant has filed an

af fidavit before t he Hi gh Court and a copy of t he
same has been pr oduced on 27.06. 2016. Par agr aphs 8
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to 11 of t he sai d Af fidavit dat ed 03. 05. 2016 read as
follows : -

&#34; 8. The deponent states t hat he

sincerely regrets t hat his conduct

was i nappropraite.

9. The deponent hereby tenders an

uncondi ti onal apol ogy and assures
this Honé&#39; bl e Court t hat t he deponent
shal | never i ndul ge in any

i nappropraite behavi our of simlar
nature in future
10. The  deponent undert akes to

never i ndul ge in any behavi our whi ch
in any manner woul d result in

| owering the prestige of any Court in

I ndi a.

11. The deponent is extremely

renorseful of his past conduct and is

tenderi ng an uncondi ti onal apol ogy

for his past conduct and assures this

Hon&#39; bl e Court t hat he will not

i ndul ge in any such behavi or in
future also and is sincerely prayi ng

t hat this Honé&#39; bl e Court may
graciously be pl eased to accept t he
present unconditional apol ogy. &#34;
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3. In a recent Judgnent in Mahi pal Si ngh Rana Vs.
State  of Uttar Pradesh reported in (2016) 6 SCALE
353 , [ Crimnal Appeal No. 63 of 2006] , a three-Judge
Bench of this Court has held that once an advocate is

convi cted of an of fence i nvol vi ng nor al t ur pi t ude,

his l'icence to practice will st and suspended for a

period of two years.

4. Now that the octogenarian father of the appellant
has t aken initiative to appeal to t he good sense of



hi s son, who is around 50 years of age, and in Vi ew
of the apology, we are of the view that the appellant

need not under go further i ncarceration. Ther ef or e,
this appeal is al | owed to t he ext ent of renovi ng t he
sentence of i mpri sonnent i mposed on t he appel | ant,
but retaining the order in al | ot her respects and
additionally, with t he i mposi tion of t he suspensi on
of licence for a period of two years.
5. M. Gaur av Aggar wal , | ear ned counsel appeari ng
for t he appel I ant, has submitted t hat the jail
authorities have not yet rel eased t he appel | ant,
t hough he has al r eady served si X nmont hs in jail,
apparently on t he ground t hat t he sent ence is not
concurrent, but consecutive. Now t hat we have passed
t he Judgment in this appeal renovi ng t he sent ence of
i mpri sonnent from the i mpugned Judgnent , t he
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appel | ant shal | be rel eased forthwith, unl ess he is
required to be det ai ned in connecti on with any ot her
case.
....................... J.

[ KURI AN JOSEPH ]
....................... J.

[ ROHI NTON FALI NARI MAN ]
New Del hi ;
July 29, 2016.
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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Crimnal Appeal No(s). 115/2016
AJAY KUVAR PANDEY Appel | ant (s)
VERSUS
IN RE: - PI'YUSH VERVA ADDL. CIVIL JUDGE
(JUNICR DI VI SION) JALAUN AT ORAI Respondent (s)

(with appl n. (s) for bai | and exenption from filing OT.

permission to file additional docunments and stay and office report)
Date : 29/07/2016 This appeal was called on for hearing today.
CORAM : HON&#39; BLE MR JUSTI CE KURI AN JOSEPH
HON&#39; BLE MR JUSTI CE ROHI NTON FALI NARI MAN
For Appellant(s) M. Gaurav Agarwal, Adv.
Ms. Akriti Chaubey, Adv.
M. E az Magbool, Adv.

For Respondent (s)

UPON hearing counsel the Court nade the foll ow ng
ORDER
The appeal is partly al | owed in terns of t he si gned
non-reportabl e Judgnent.
Pending interlocutory applications, if any, are disposed of.
(Jayant Kumar Arora)
Court Master (Renu D wan)
Court Master
(Si gned non-reportabl e Judgrment is placed on the file)

and



